CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0.n.No.555/68

New Delhi: this the Bth May, 1598,

HON 'BLE MR, S, R, ADIGE, VICE CHAT RN (a) .

1. Bharat -singh sfo Shri Sardar Singh
2. Mahesh s/e Shri Nawmi Nathd

3, Kehar Giri s/o Shri Lallu Giri

4, prjun s/o shri Mauyasi.

5, Karan singh s/o Shri phagna

6, Mewa Rem s/o Shri Pyare Lal

7. Pitem s/o Shri Jwala, )
pll wrking as Khalasi at Gajaraula Jn.

pddress: Rz=311, Rajinagar=- II,
palsm lony, Neuw Delhi=-45

ss e ;pplicants.
(By adweate: shri U.Srivastava)
Yersus

Union of India, through

1. The CGeneral Manager, _
No rthern Railway, Baroda Housey
New Delhi.

2. The Divisional Railuay Mananer,
No rthern Railuway,
Mo redabad(Up)

3 The Divisional Superintending Enginesr,
Northern Railway,

Mo radabad{UpP)

4, The psstt. Engineer,
No rthern Railuay,
HapUI‘,

. Ghaziazbad (UpP)

5. The Inspector of brks,
Northern Railwuay, -
Gajaraula, :
Jyotibafule Nagar (Up) eeses Resnondents,

( By adwocates shri p.S.Mahendru)

0 RDER(CRAL)

HON*BLE MR, S, Re 8OIGE, VICE cHAI M AN (4).

Applicants seek a direction that the
action of respondents transf‘erring-them from

Gajaraula to Hapur is illegal,

2, I have heard applicants! mounsel

A



—2—

Shri U.Srivastava and respondents! counsel

Sh l‘i p a S.MQhen dI‘U.

3. Shri Mahendru 'has pointed out firstly
that applicants are poatedlat Gajaraules uhich
+lies in UP and tHere is order of Hon'bls Chaiman
for retention of this 0p before the Principal

Bench, the same is not maintainable,

4 Secondly Shri Mahendru on instruction
of Departmental Respresentative Shri Y.pP.Smani,
Clerk states that the epplicants are not being
transferred from Gajaraula to Hepur but are
only being called upon to do tempdrary duty
. at Hapur on Tp/ DA basis for carrying out |
urgent bridge repair activities in viesw
of ensuing Mansoon, B8 note the statement of

Shri Mahendru and dispose of this 08 in tems

of abowe, No oosts,

Vﬂ,\,/z"&\: <
( S.R.aDIGE )
Vice Chaimman (n)

/ua/



